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BILLS INTRODUCED IN THE LEGISLATIVE ASSEMBLY OF THE
STATE OF TamiL NaDu,

Under Rule 130 of the Tamil Madu Legislalive Assembly Rules, the following Bill
whilch wias inltoduced in the Legisiative Assembly of the State of Tamil Madu on
2nd September, 2076 & pubbshed tgether wilh Stalement of Objects and Reasons for ganaral

information:—

L.A. Bill No. 15 of 2016
A 8ill further to amend the Tamil Nadv Fiscal Responsibility Act, 2003,

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixly-zeventh Year of the Republic of India a5 follows.—

Sho litle 1. Thiz Act may be callad the Tamil Nadu Fiscal Responsibility {(Ameandment)
Act, 2016
ﬂl::::‘:":::-" of 2, In section 4 of the Tamil Nadu Fiscal Responsibility Act, 2003, in
L=

sub-section (2), in clause (a), for the expression “not exceading five per cent by
31st March 2018, eliminate revenue deficit by 2016-2017, the expression “not
exceeding five per cent by 31st March 2019, eliminate revenue deficit by 2018-
20207 shall be substituted.
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STATEMENT QF QOBJECTS AND REASONS.

It s proposed to amend tha Tamil Nadu Fiseal Rasponsihility Act. 2003
LTamil Mzou Act *B of 2003), for acheving the overall objective of mamiaining
fiscal managaemeant targets set out by extending the lime limit for elimination of
revenus deficit

Z, Tha Bill seeks to achieve the above abjest

3 PANMEERSELWVAM,
Minister far Finance,
Parsonnel and Adminisirative Refarms.

AP JAMALUDEEN,
Sacrotary.



